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Tribune India 

Grant relief to HIV+ blood transfusion victims: National 
Human Rights Commission 
https://www.tribuneindia.com/news/punjab/grant-relief-to-hiv-blood-transfusion-victims-
national-human-rights-commission-307201 
The National Human Rights Commission (NHRC) has directed the Punjab Chief 
Secretary to pay a compensation of Rs 4 lakh each to two victims who were transfused 
HIV-positive blood at the Bathinda Civil Hospital last year and also submit a compliance 
report along with the proof of payment before October 26. 
 
In a letter, the NHRC said the Senior Medical Officer (SMO) at the hospital had filed a 
reply to its previous letter (regarding issuance of compensation to the victims), but there 
was still no clarity as to whether the relief had been paid to the victims or not. 
 
A seven-year-old thalassemic girl and another woman were transfused HIV-positive 
blood at the blood bank unit of the Civil Hospital. Later, owing to gross negligence on 
the part of the staff, four more patients were given this blood on different occasions, 
thereby, putting their lives in danger. 
 
After taking note of reports carried in various newspapers, a Jalandhar-based human 
rights activist, Kulwant Nagra, had written to the NHRC to intervene in the matter and 
provide justice to the victims and their families. 
 
Earlier, the NHRC had directed the Chief Secretary to pay compensation to the victims 
and file a compliance report before August 27. But the NHRC noted that the directions 
were not being adhered to, prompting it to send another letter now. 
 
In a fresh letter to the Chief Secretary and the SMO, NHRC Deputy Director Debindra 
Kundra said the compensation should be given to the victims at the earliest, failing 
which the commission would exercise its powers to ensure compliance of the directive. 
 
The letter said the SMO, in his reply, had mentioned that in compliance of the order 
dated July 20, the state government had already ordered the process of releasing the 
payment as directed by the commission and it would be remitted as soon as the 
requisite formalities were completed. 
 
Bathinda Civil Hospital SMO Dr Maninder Singh said: “We have written to the higher 
authorities of the health department to release the compensation to the victims. We are 
now waiting for their response.” 
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The Assam Tribune 

Police encounters unabated in Assam, two more accused 
injured 
https://assamtribune.com/assam/police-encounters-unabated-in-assam-two-more-
accused-injured-1201750 
Two persons accused of different crimes were injured in police encounters in Assam's 
Guwahati and Dhemaji when they "tried to escape from custody", a senior officer said 
on Sunday. Special Director General of Police (Law and Order) Gyanendra Pratap 
Singh said sleuths in Guwahati had to open fire on one accused in self-defence when 
he tried to flee custody. The person, who sustained a bullet injury on his leg, was 
recently arrested from Delhi for allegedly supplying cocaine in a rave party in Guwahati 
last month, he said in a tweet. Also Read - Scribes sensitized on impact of malnutrition 
on children in Assam Talking about the other case, Singh said a man accused of 
attacking a college girl, who later succumbed to her injuries, tried to snatch a police 
weapon in Dhemaji district on Saturday evening. He was injured in police firing, Singh 
added. Since May, at least 23 suspected militants and criminals were shot dead in 
police encounters in the state as they reportedly tried to snatch service weapons or 
attempted to escape from custody, while 38 accused were injured along with some 
policemen. Also Read - Protest against eviction notice to defunct mill employees The 
rising number of shoot-outs has whipped up a political furore with the opposition 
alleging that the Assam Police has turned "trigger happy" under the Chief Minister 
Himanta Biswa Sarma-led regime, which assumed charge on May 10. Unfazed by the 
criticism, Sarma had on July 15 said in the Assam Assembly that the state police has 
"full operational liberty" to fight against the criminals within the ambit of law. Also Read - 
Lovlina Borgohain named brand ambassador of Samagra Shiksha Abhiyan, Assam At 
the first ever face-to-face meeting with the officers in-charge (OCs) of all police stations 
of Assam on July 5, Sarma had said that shooting at criminals "should be the pattern" if 
they attempt to escape from custody or try to snatch arms from the police to fire at 
them. Taking suo moto cognizance, the Assam Human Rights Commission (AHRC) on 
July 7 asked the state government to institute an enquiry into the circumstances that led 
to the death and injury of the accused in police encounters over the past two months. 
Earlier, a Delhi-based lawyer from Assam, Arif Jwadder, had filed a complaint with the 
National Human Rights Commission (NHRC) against the Assam Police for the series of 
encounters that have taken place since Sarma took charge. 
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The New Indian Express 

‘They took my son, didn’t state any reason’: Father of 
Hyderabad rape accused 
https://www.newindianexpress.com/cities/hyderabad/2021/sep/05/they-took-my-son-
didnt-state-any-reason-father-of-hyderabad-rape-accused-2354436.html 
“Police killed our sons. We need justice and we are entitled to compensation. For this 
reason, we have filed the petition,” said Pinjari Hussain, father of one of the accused, 
Mohd Arif, in the rape and murder of a veterinarian at Shadnagar in 2019. He made this 
deposition when the State counsel asked him whether they were making “false 
allegations” against the police only with “an objective to get compensation”. He was 
cross-examined before the commission appointed by the Supreme Court, on Saturday. 
 
Responding to the counsel for the commission, he said that his son’s name was ‘Mohd 
Apzal’ and that Mohd Arif was the name given to him by police. The lorry owner for 
whom Arif had been working, had come to their home along with four others in ‘civil 
dress’ and took his son. “When we sought to know the reason, they told me to ask my 
son as to what he had done.” 
 
Hussain also stated that they were asked to bring Arif’s clothes to Shadnagar police 
station. But police officials did not receive them, so the family left his clothes there. “Our 
signatures were not obtained,” he said.  
 
Discrepancy in age  
Further, during the cross-examination by the State counsel, Hussain stated that his 
statement made before the National Human Rights Commission (NHRC) was not read 
out to him and that he did not volunteer to affix his left thumb impression on it.  
 
When asked about the difference of his age in a statement to NHRC and his Aadhar 
card, he said, “I did not mention my age but authorities have written my age in the 
Aadhar Card on their own.” 
When asked about the age of Arif mentioned differently in his statement before the 
police (26), NHRC (24) and before the commission (25). “I did not say so. They have 
written this on their own,” he said. 
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NDTV 

Police encounters unabated in Assam, two more accused 
injured 
https://www.ndtv.com/india-news/assam-encounters-two-more-accused-injured-in-
separate-police-encounters-in-assam-2530395 
 
Two persons accused of different crimes were injured in police encounters in Assam''s 
Guwahati and Dhemaji when they "tried to escape from custody", a senior officer said 
on Sunday. 
Special Director General of Police (Law and Order) Gyanendra Pratap Singh said 
sleuths in Guwahati had to open fire on one accused in self-defence when he tried to 
flee custody. 
 
The person, who sustained a bullet injury on his leg, was recently arrested from Delhi 
for allegedly supplying cocaine in a rave party in Guwahati last month, he said in a 
tweet. 
 
Talking about the other case, Singh said a man accused of attacking a college girl, who 
later succumbed to her injuries, tried to snatch a police weapon in Dhemaji district on 
Saturday evening. He was injured in police firing, Singh added. 
 
Since May, at least 23 suspected militants and criminals were shot dead in police 
encounters in the state as they reportedly tried to snatch service weapons or attempted 
to escape from custody, while 38 accused were injured along with some policemen. 
 
The rising number of shoot-outs has whipped up a political furore with the opposition 
alleging that the Assam Police has turned "trigger happy" under the Chief Minister 
Himanta Biswa Sarma-led regime, which assumed charge on May 10. 
 
Unfazed by the criticism, Sarma had on July 15 said in the Assam Assembly that the 
state police has "full operational liberty" to fight against the criminals within the ambit of 
law. 
 
At the first ever face-to-face meeting with the officers in-charge (OCs) of all police 
stations of Assam on July 5, Sarma had said that shooting at criminals "should be the 
pattern" if they attempt to escape from custody or try to snatch arms from the police to 
fire at them. 
 
Taking suo moto cognizance, the Assam Human Rights Commission (AHRC) on July 7 
asked the state government to institute an enquiry into the circumstances that led to the 
death and injury of the accused in police encounters over the past two months. 
 
Earlier, a Delhi-based lawyer from Assam, Arif Jwadder, had filed a complaint with the 
National Human Rights Commission (NHRC) against the Assam Police for the series of 
encounters that have taken place since Sarma took charge. PTI TR 
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Police encounters unabated in Assam, two more accused 
injured 
https://www.republicworld.com/india-news/general-news/police-encounters-unabated-in-
assam-two-more-accused-injured.html 
 
Two persons accused of different crimes were injured in police encounters in Assam''s 
Guwahati and Dhemaji when they "tried to escape from custody", a senior officer said 
on Sunday. 
Special Director General of Police (Law and Order) Gyanendra Pratap Singh said 
sleuths in Guwahati had to open fire on one accused in self-defence when he tried to 
flee custody. 
 
The person, who sustained a bullet injury on his leg, was recently arrested from Delhi 
for allegedly supplying cocaine in a rave party in Guwahati last month, he said in a 
tweet. 
 
Talking about the other case, Singh said a man accused of attacking a college girl, who 
later succumbed to her injuries, tried to snatch a police weapon in Dhemaji district on 
Saturday evening. He was injured in police firing, Singh added. 
 
Since May, at least 23 suspected militants and criminals were shot dead in police 
encounters in the state as they reportedly tried to snatch service weapons or attempted 
to escape from custody, while 38 accused were injured along with some policemen. 
 
The rising number of shoot-outs has whipped up a political furore with the opposition 
alleging that the Assam Police has turned "trigger happy" under the Chief Minister 
Himanta Biswa Sarma-led regime, which assumed charge on May 10. 
 
Unfazed by the criticism, Sarma had on July 15 said in the Assam Assembly that the 
state police has "full operational liberty" to fight against the criminals within the ambit of 
law. 
 
At the first ever face-to-face meeting with the officers in-charge (OCs) of all police 
stations of Assam on July 5, Sarma had said that shooting at criminals "should be the 
pattern" if they attempt to escape from custody or try to snatch arms from the police to 
fire at them. 
 
Taking suo moto cognizance, the Assam Human Rights Commission (AHRC) on July 7 
asked the state government to institute an enquiry into the circumstances that led to the 
death and injury of the accused in police encounters over the past two months. 
 
Earlier, a Delhi-based lawyer from Assam, Arif Jwadder, had filed a complaint with the 
National Human Rights Commission (NHRC) against the Assam Police for the series of 
encounters that have taken place since Sarma took charge. PTI TR 

REPUBLIC WORLD, Online, 6.9.2021
Page No. 0, Size:(0)cms X (0)cms.



 
Outlook India 

Police encounters unabated in Assam, two more accused 
injured 
https://www.outlookindia.com/newsscroll/police-encounters-unabated-in-assam-two-
more-accused-injured/2154179 
 
Two persons accused of different crimes were injured in police encounters in Assam''s 
Guwahati and Dhemaji when they "tried to escape from custody", a senior officer said 
on Sunday. 
Special Director General of Police (Law and Order) Gyanendra Pratap Singh said 
sleuths in Guwahati had to open fire on one accused in self-defence when he tried to 
flee custody. 
 
The person, who sustained a bullet injury on his leg, was recently arrested from Delhi 
for allegedly supplying cocaine in a rave party in Guwahati last month, he said in a 
tweet. 
 
Talking about the other case, Singh said a man accused of attacking a college girl, who 
later succumbed to her injuries, tried to snatch a police weapon in Dhemaji district on 
Saturday evening. He was injured in police firing, Singh added. 
 
Since May, at least 23 suspected militants and criminals were shot dead in police 
encounters in the state as they reportedly tried to snatch service weapons or attempted 
to escape from custody, while 38 accused were injured along with some policemen. 
 
The rising number of shoot-outs has whipped up a political furore with the opposition 
alleging that the Assam Police has turned "trigger happy" under the Chief Minister 
Himanta Biswa Sarma-led regime, which assumed charge on May 10. 
 
Unfazed by the criticism, Sarma had on July 15 said in the Assam Assembly that the 
state police has "full operational liberty" to fight against the criminals within the ambit of 
law. 
 
At the first ever face-to-face meeting with the officers in-charge (OCs) of all police 
stations of Assam on July 5, Sarma had said that shooting at criminals "should be the 
pattern" if they attempt to escape from custody or try to snatch arms from the police to 
fire at them. 
 
Taking suo moto cognizance, the Assam Human Rights Commission (AHRC) on July 7 
asked the state government to institute an enquiry into the circumstances that led to the 
death and injury of the accused in police encounters over the past two months. 
 
Earlier, a Delhi-based lawyer from Assam, Arif Jwadder, had filed a complaint with the 
National Human Rights Commission (NHRC) against the Assam Police for the series of 
encounters that have taken place since Sarma took charge. PTI TR 
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